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and a planning group on research 
and development of steel technology; 
and

(b) if so, the composition and func
tions of these groups?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 
and (b). A Task Force on Iron and 
Steel to formulate! proposals for a 
10 year period covering Fifth afcd 
Sixth plans itas been constituted by 
the Planning Jomrmssion. At its first 
meeting held on August 2, 1972, Task 
Force constituted, mter-alia, a plan
ning Group on Research and D evelop
ment in Iron .md Steel Technology 
with Dr. V A AJtekar, Director. 
National Metallurgical Laboratory, as 
Chairman and Shri ,T. .1 Irani. Chief 
Metallurgist, Tata Iron and Steel 
Company as convenor and Members 
drawn from the Consultants and other 
experts, m the field. Major functions 
of this Planning Group include assess
ment of the current status of the re
search and development activities in 
the field of iron and steel and to for- 
muJate specific schemes and pro
grammes for res-’o irch and develop
ment in the Public and Private Sectors 
necessary to support and sustain "On- 
Unuing growth o» the industry.

Issue of Licence® for Mini Steel Plants

665 SHRI K. P. UNNIKRISHNAN- 
Will the Minister of SIEEL AND 
MINES be pleased to state:

(a) the number of Mini Steel Plants 
licensed tiU the 1st October, 1972;

(b) the names and particulars of 
the Companies to whom the licences 
have been issued; and

(c) the progre% for the implemen
tation of these projects?

THE MINISTER QF STATE IN THE 
MINISTRY OF STEEL AND MINES 
l® m  SHAHNAWAZ KHAN); <«>
<b). a  a rt m m m t * *  « * « ? ”  
tttutfeMft m int *«*•** tod"*‘

trial Licensing Policy for manufacture 
of steel ingots/billets from scrap in 
electric furnaces using either conven
tional or/continuous casting process
es, is laid on the Table of the House.
I Placed in Library. See No. LT- 
3708/72.]

(c) Two units, which were granted 
CON licences were already in produc
tion. Two more units are reported to 
have installed electric furnaces and 
gone into production. The other units 
are taking step? to implement their 
projects.

C. I. A. activities to sour relations 
between India and Bangladesh

6(>b. SHRI D. B. 
GOWDA:

CHANDRA

SHRI OHARAMRAO AFZAL- 
PURKAR:

Will the Minister of E X TE R N A L 
A F F A IR S be pleased to state:

(a) whether the President of Con
gress has expressed dissatisfaction on 
the a’tivities of the C. I. A. that it 
was actively trying to sour the rela
tions between Bangladesh and India; 
and

fb) if so, the rMrt on of American 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH), (a) 
There have been Press reports to this 
effect.

(b) The U. 3- Government her 
denied these charges.

Suggestion to amend British Immigra
tion Acts to permit Indian women 
residents of U. K. to bring their 

husbands
667. SHRI D. B. CHANDRA 

GOWDA: Will tho Miniate ot EK- 
TEBMAJ, AOTA1BS be Phased to
state:

<a> whetfa* Briti* Government
httw turn* down th* sugg**tlo« thtf
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Immigration £cts fee amended to give 
Indiart wt>men legally resident la 
Britain, the right to teng^ifeeit hus- 
..........in .........................................

(fe) if so, the reaction of Indian 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENBRA PAL SINGH): («) 
Yes, Sir* Somesuggestion were made 
ib the House of Lords recently that 
husbands off Indian women resident 
in Britain be admitted to rejoin, Hi 
was not accepted by the British Gov
ernment on the ground that women 
were expected to make their homes in 
the country of their husbands.

(b) The Government of India can 
only hope that the decision of the 
British Government will not result in 
breaking up homes and causing there
by unnecessary hardships

Indian nationals captured by Pakistan 
daring December War

668. 6HRI V. 
GOWDA: Will the

B. CHANDRA 
Minister of EX

TERNAL AFFAIRS be pleased to state:
(a) whether India ha$ taken up with 

Pakistan the question of about 200 
Indian nationals captured by Pakistan 
from areas occupied by them during 
the December war but not accounted 
lor by them; and

(b) if so, the reaction of Pakistan 
Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI StyRJSNDRA PAL SINGH): (a)

, anr.;ifb£ ^  had Wntefted to Pakis
tan a rat Of 531
poriedly iirio dusody& fc .dap- ■ 
tured Indian Out cf this

- 278 Individuals ■: have so t o  =.' bmm. 
. ■itowntet.lor; ■ ■ ■ and

Indian nationals is iikng ' pursued 
.through the LCJtC. as well as

lii the country

689. SHRI R. K. SINHA:
SHRI BIRENDER SINGH 

RAO:

Will the Minister of DEFENCE be 
pleased to state:

(a) the total number of POWs who 
were successful in escaping from POW 
camps in various parts of the country 
during the last six months, month- 
wise;

(b) the number of escaped POWs 
who were re-wrested during this pe
riod and the action taken against 
them: and

(c) whether in some camps there 
was a clash between POWs and camp 
guards during the last six months 
and if so, the particulars thereof?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) A total 
of 29 Prisoners of War, escaped during 
the last six months. Their month-wise 
break up is as follows:— *

May, 1972 3

June, 1072 2
July, 1072 2
August, 1972 e

September. 1972 15
October, 1072 1

(b) 17 Prisoners of War were re
captured during fhi* period and were 
dealth with in accGordanc® with Gene
va Convention.

were $wo such incidents, 
• r n  in

(>n 13U|




